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PROF P G MAVALANKAR
(Gandhinagar) $Sir, the Mimster of
Parhamentary Affairs generally makes
lus statement for the next week's
business on  Fridays But, because
tomorrow happens to be a holhday, he
lias made his statement today

1 only want to invite your attenton
to one aspect of the mattex There
ire a number of urgent matters which
we cannot hold over for two, thiee or
four days Unless we focus the atten-
tion of the House to them today we
cannot rest at peace' Today, the Minis
ter gave his statement, I understand
that all matters under 377 have been

MR SPEAKER On Mondoy and
Tuesday after 12 O'clock afternoon
only legislative business will be taken
up It 15 for this reason that the
Ra)ya Sabha has no work whatsoever
at all It has become wvery important
to provide some woik to the Rajva
Sabha also

PROF P G MAVALANKAR
I agres with you But, my point 1s
that therc are certain major matters
How shall we bring them under 377”7

MR SPEAKER You give notice
on them I shall give you the time
Now, Shri Shanti Bhushan

12,69 hrs.
COMPANIFS (AMENDMENT) BILL*

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(S8HRI SHANTI BHUSHAN) I move
for leave to mntroduce 4 Bill further
to amend the Companies Act 1856

MR SPEAKER The question 1s

“That leave be granted to intro-
duce a Bill further to amend the

NOVEMBER 24, 1877

Cyclones m 224
Southern States (M)
The motion was adopted.

SHRI SHANTI BHUSHAN 1 intro-
duce the Bill

BUSINESS OF THE HOUSE~— contd

off gt ¥ AT TR (TAEAT)
mae wElEy quda T a4y o aqr
frare vdt & 38 Tan ¥ fqazs v
angen 7 fr AT T 97 wer aww A
¢ afws & 97 s sRan 7 fr =
g2t F oA A FIGOr-qa W AIVIHA
fgr av 17 TIAAT FHWG &7 frare
¥ ®T w7 ¥1 T A AT fe
Tv g wOR G ag @ 7t g
werk u # odr vl R vEd famr Ay
e 7 I 9T AT FS AT A
aft g | wa WA 97 "@r TJgR FAr
> v ag FTET TTAAT FHIUH T
frgre wdr & 78 T
1210 hrs
MOTION RI' CYCLONES IN Tl

STATES IN THE SOUTH
SHRI ( K CHANDRAPPAN (Cu

nanore) Su, I ber to move the fol
lowing

“That this House feels inten-cly
concerned with the severity of the
cyclones that struck several co.stdl
areasg recently in the States in the
South causing wide-scule deva lu=
tion, los of life and extunswv
damage to standing crops and pro-
perty and urgeg the Government 10
organize urgently massive rele’
work 1n the affected areas besidcs
drawing up long term programme
for rehabilitation of the affected peo-
pleil

Sir, I am sure that, in the course cf
the discussion of this Motion, this
House 15 going to discuss one of the

_ Companies Act, 1956”
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